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UNSTARRED QUESTION NO. %3159
TOBE ANSWEREDON THE 5THJANUAR Y2018/ PAUSHAL15, 1939 (SAKA)
Merger/Consolidationof PSBs

+3159.SHRIMATI JYOTIDHURVE
SHRIASHWINIKUMAR:
SHRI K. PARASURAMAN:

Willthe Ministerof FINANCEDbe pleased to state:

()  whetherthe Governmentproposesto merge/consolidatethe PublicSector Banks as
part of re-structuringof bankingsystem ofthe country jf so, the detailsthereof;

(b) whetherthe Governmenthas issued official communicationto the Banks asking
themto start the mergerprocess, if so, the detailsthereof;

(o0  whetherthe Governmentis planninga road map to implementthe Narsimhar
CommitteeReport,if so, the detailsthereof;and

(d)  the benefits likelyto be derived out of the merger/consolidatiorof bankingsysterr
and the likely impacthereofon customers?

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIVPRATAPSHUKLA)

(a) to (d): The Banking Companies (Acquisitionand Transfer of Undertakings)Acts of
1970 and 1980 provide that the Central Government,in consultationwith the Reserve
Bank of India, may makea scheme, inter alia, for the amalgamationof any nationalisedbank
withany other nationalisedbank or any other bankinginstitution Consolidationin Public
Sector Banks (PSBs) has been discussed by various committees and their reports, »7z.,
Narasimham Committee (1998), Indian Banks’ Association Report (2004), Planning
CommissionReport (2008), Leeladhar Committee(2008) and Nayak Committee(2014).
These committees recommendedencouragementand promotionof consolidationwithir
PSBs throughthe mergerand amalgamationroute. Takingnote of these recommendation:
witha view to facilitate consolidationamong the nationalisedbanks to create strong and
competitivebanks, Governmenthas put in place an approval frameworkfor proposalsto
amalgamatenationalisedbanks.



